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(v) Memorandum of Understanding 
between the Government of India 
(Ministry of Defence—Department of 
Defence Production and Supplies) and the 
Mishra Dhatu Nigam Limited for the year 
(1992-93. 

(vi) Memorandum of Understanding 
between the Government of India 
(Ministry of Defence—Department of 
Defence Production and Supplies) and the 
Bharat Earth Movers Limited for the year 
1992-93. 

(vii) Memorandum of Understanding 
between the Government of India 
(Ministry of Defence— Department of 
Defence Production and Supplies) and the 
Bharat Dynamics Limited for the year 
1992-[Placed in Library. For (i) to (vii) See 
No. LT-2238/92 to 2244/ 93. 

Memorandum of understanding: 1992-93) 

between Ministry of Textiles and 

Central Cottage Industries c r-poration 

of India Limited. 

 

Notifications of the Ministry of   Law, 

Justice and Companies Affairs (De-

partment of Justice) 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): I lay on the Table a copy 
each (in English and Hindi) of the following 
Notifications of the Mini-istry of Law, 
Justice and Company Affairs   (Department 
of Justice): — 

(i) G.S.R. No. 117, dated the 14th 
March, 1992, publishing the High Court 
Judges (Travelling Allowance) 
Amendment Rules, 1992 unedr sub-section 
(3) of section 24 of the High Court Judges 
(Conditions of Services) Act, 1954. 

[Placed in Library.     See No.   LT-
2248/92]. 

Ch) G.S.R. No. 559(E), dated the 27th 
May, 1992, publishing the Supreme Court 
Judges (Amendment) Rules, 1992, under 
sub-section (3) of section 24 of the 
Supreme Court Judges (Conditions of 
Services) Act? 1958. [Placed in Library. 
See No. LT-2249/92]. 

RE. DEVELOPMENTS IN AYODHYA 

THE DEPUTY CHAIRMAN: Calling 
Attention...   (Interruptions)... 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh): Madam, I gave a notice that there 
is a criminal breach of the   Constitution... 
(Interruptions) 

 

[Placed in Library.      See No.   LT-
2130/92]. 

Report of the Comptroller and Auditer 

General of India Union Governmernt _[ 

No.14 (commercial ) o f1991] in respect of 

Salem Steel Plant Steel Authority of India 
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SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Will you kindly regulate, Madam? 

(Interruptions) 

Madam, you may kindly regulate... 

THE DEPUTY CHAIRMAN' I have been 
regulating for one hour. 

(Interruptions) 

SHRI SUBRAMANIAN SWAMY: They 
should be put behind bars under the National 
Security Act... (Interruptions).. .Madam, it is 
a breach  of the  Constitution. 

(Interruptions) 

SHRI S. JAIPAL REDDY: Madam, I 
request you to regulate. 

THE DEPUTY CHAIRMAN: I would... 
(Interruptions) .. .Let me hear one by one. 

SHRI SUBRAMANIAN SWAMY: 
Madam, I have given a notice on the criminal 
breach of the Indian Constitution by the BJP 
Government in U.P., criminal breach of the 
Constitution. Therefore, there is no alternative 
now for the Government except to declare the 
V.H.P. as a terrorist organisation... 
(Interruptions)... Their leaders should be 
arrested, the BJP Government should be 
dismissed immediately and I want the Home 
Minister to make a statement on this ... 
(Interruptions) ... 

SHRI JAGESH DESAI (Maharashtra): 
Madam, U.S.A. is retaliating against India for 
not signing the NPT ... (Interruptions).. .For 
Agni, for Prithvi, for cryogenic engines... (In-

terruptions) .... 

SHRI DPIEN GHOSH (West Bengal): 
Madam, we can't allow this thing to go on 
like this. 

 

 

SHRI JAGESH DESAI: Madam,, on a 
very important issue I want to to speak. 

THE DEPUTY CHAIRMAN: Mr. Desai, I 
will allow you... (Interruption) ... I will allow 
you also. Mathur Saheb has a very important 
matter to raise. I gave him word that I would 
allow him to raise that matter today. Now.. . 
(Interruptions) ... 

SHRI S. JAIPAL REDDY; There is no 
issue more important and more urgent than 
Ayodhya... (Interruptions)... We did not want 
to disturb the Question Hour. No issue is 
more urgent and more pressing than 
Ayodhya... (Interruptions) ... 

 

SHRI YASHWANT SINHA (Bihar): 
Mladam, an hon. Member of this House has 
gone to Ayodhya, a Member who has sworn 
by the Constitution, and he goes to Ayodhya 
and he says, "No power on earth can stop this 
work." No power on earth! Mada'm, my point 
is, no Member who has sworn by the 
Constitution can do that. ... (Interruptions) .. 
.Can a Member who has sworn by the 
Constitution da that? A Member who swears 
by the Constitution cannot make such a 
statement ... (Interruptions)... Ma. dam, I 
want to ask you this question: Can a Member 
of this House who has sworn by the 
Constitution make such a statement? Does he 
not... (Interruptions) .. .Madam, I want you to 
permit Mr. Prarhod Mahajan to say what he 
wants because this is an open disregard of the 
Constitution by which 
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they have sworn... (Interruptions) ... Let this 
House decide whether we are going to abide by 
the Constitution or not. (Interruptions).. 

.Madam, I want you to permit him to say this. 
Then let us decide what action the House : 

should take.   (Interruptions)... 

THE DEPUTY CHAIRMAN; Just a 
minute. (Interruptions)... Please just a 
minute.   (Interruptions) ... 

SHRI YASHWANT SINHA: Madam 
Deputy Chairperson, they are shouting from 
house-tops that they have got a mandate to 
build a temple. This is the question. This is 
not according to the law of the land. (Inter-

ruptions) .. .Can any political party or 
candidate go to the people and incite 
religious sentiments during election? Is that 
legal? (Interruptions)... then I suggest, let 
this House deliberate and this House should 
take action against that.. . (Interruptions) ... 

SHRI SUBRAMANIAN SWAMY: They 
should also be arrested ainder NSA.   
(Interruptions) ... 

THE DEPUTY CHAIRMAN: I would 
request the Members to please take their 
seats. Please. (Interruptions) .. .1 would 
request the hon Members to take their seats. 
(Interruptions) . .. 

SHRI SUBRAMANIAN SWAMY: 
Madam, why is the Government not 
reacting? A criminal breach of the 
Constitution is taking place. flnter-ruptions) 

.. . 

THE DEPUTY CHAIRMAN: Mr. 
Subramanian Swamy, please. (Interruptions) 

. 

SHRI SUBRAMANIAN SWAMY: What 
is the Government doing about that?   
(Interruptions).  

THE DEPUTY CHAIRMAN: Mufti, I have 
allowed Mr. Mahajan to say something. Let 
him say. (Interruptions) .. .1 will allow you. I 
don't know what he wanted to say. (Inter-

ruptions) .. .I don't know what he has said.   
(Interruptions)... 

SHRI DIPEN GHOSH: We wanted to 
know what transpired in the meantime. The 
Home Minister has stated that. .. 
(Interruptions)... 

THE DEPUTY CHAIRMAN: I have 
identified Mr. Mahajan. Please 
(Interruptions).. .Please take my advice that 
let me regulate the business in a proper, 
orderly manner. I have identified Mr. 
Mahajan. Let him have his say. 

MUFTI MOHD. SAYEED: On what issue? 

THE DEPUTY CHAIRMAN: On whatever 
issue he wants to say let him say.     
(Interruptions) ... 

MUFTI MOHD SAYEED: This is an 
important issue. We want a discussion on this 
issue. (Interruptions) ... 

THE DEPUTY CHAIRMAN: Mufti, I will 
tell you we cannot confine him to what issue 
he is going to talk. Until and Unless he opens 
his mouth I don't know what he wants to say. 
(Interruptions) .. .Let me hear him. 
(Interruptions) ... 

MUFTI MOHD. SAYEED: Madam,. .. 

THE DEPUTY CHAIRMAN: I will allow 
you. Let nie hear what he is saying. Please let 
me hear him at least. (Interruptions).. .Let me 
know what he wants to say. (Interruptions) ... 
I know for sure what Mr. Mathur wanted to 
raise and I told him that I would permit hira 
later, let there be some kind of peace. That is 
another matter. I don't know  

MUFTI MOHD. SAYEED (Uttar 
Pradesh): Madam, will you permit a 
discussion on this issue? (Interruptions) ... 
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[The Deputy Chairman] 

what Mr. Mahajan wants to say. He never 
told me. (Interruptions) ... I will permit you 
also. (Interruptions) ... 

SHRI GURUDAS DAS GUPTA: Madam, 
what about the... 

THE DEPUTY CHAIRMAN: Just a 
minute, please. Now, one by one. 
(Interruptions)... 

AN HON. MEMBER: No peace is 
disturbed in Ayodhya. The peace is disturbed 
in your mind 

 

 

THE DEPUTY CHAIRMAN: I permitted 
you... (Interruptions). Please sit down. Please. 
Just a minute. Mr. Mahajan^ I permitted you 
to say what you wanted to say. But I don't 
want people to make speeches here. 
(Interruptions) . 

 

SHRI S JAIPAL REDDY: No no Madam 
(Interruptions ) It is fecfually wrong ( 
Interuptions)  
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THE DEPUTY CHAIRMAN: Mr. 
Mahajan, please sit down. Take your 

seat please. (Interruptions). 

 

MUFTI MOHD. SAYEED: Madarn 
Deputy Chairman, the Central Government. . 
. (Interruptions). 

THE DEPUTY CHAIRMAN: I am very 
sorry. I permitted only one Member to speak. 
It does not mean that the whole House should 
speak. I have identified Mr. Mufti Mohd. 
Syeed   to   speak.   (Interruptions). 

 

MUFTI MOHD. SAYEED: Madam ... 
(Interruptions) . 

DR. JESTENDRA KUMAR JAIN 
(Madhya Pradesh): We want the Home 
Minister to react. . . (Interruptions) .... 

THE DEPUTY CHAIRMAN: Please, sit 
down... (Interruptions).. .I have identified 
Mr. Mufti Mohd. Sayeed. ... (Interruptions).. 
.Please sit down Mr.   Mahajan... 
(Interruptions) . .. 

 

I will not allow the Home Minister every 
now and then to intervene. Let him hera him 
also... (Interruptions) ...     

 

MUFTI MOHD. SAYEED; Madam 
Deputy Chairperson, I think the situation at 
Ayodhya and in the country is becoming 
explosive... {Interruptions) ... 

SHRI PRAMOD MAHAJAN: *                            
SHRI S- JAIPAL REDDY: *                      
THE DEPUTY CHAIRMAN: Please . .. 
(Interruptions)... 

 
Mr. Jaipal Reddy, are you running the 

House... (Interruptions).. .1 am not 
permitting. It is not going on record. If there 
is any cross-talk, I warn the Members, it is 
not going on record. If you want him to 
answer, let him first speak... (Interruptions) .. 
.He is a Member of this House and he has the 
right to speak... (Interruptions) .. .Please... 
(Interruptions).  .  . 

MUFTI MOHD. SAYEED: Madam, I say 
the Central Government is allowing the 
situation in Ayodhya to go out of control. 
This is a question of upholding the 
Constitution of the country. There have been 
violations of the directives of the High Court 
and the Supreme Court and construction at 
Ayodhya is going on for the last two weeks. 
Hon. Home Minister visited the place. Then a 
subcommittee of officers also visited. The 
National Integration Council debated the 
question. I do not know why the Central 
Government is not taking prompt action. 
Whatever the report says, there are communal 
disturbances in Maharashtra, Kerala and 
other parts of the country. If they do not take 
prompt action I think the situation will be out 
of control... (Interruptions) ... 

*Not recorded. 

 
I have identified Mr.    Mufti    Mohd. 
Sayeed.   (Interruptions). 
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SHRI FRAMOD MAHAJAN: Doe3 that 
mean that Maharashtra was a trial ease. You 
want to repeat elsewhere what you did in 
Maharashtra ... (Interruptions) ... 

MUFTI MOHD. SAYEED: M'adam ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Mahajan, I allowed you to speak... Please... 
(Interruptions')... 

 

THE DEPUTY CHAIRMAN: I once . 
again warn the Members. If anybody speaks 
without my permission, nothing will go on 
record... (Interruptions) I won't permit this 
kind of a function... (Interruptions) Nothing 
will go on record... (Interruptions) 

 

SHRI S. JAIPAL REDDY That must not 
be allowed to go on record. 

THE DEPUTY CHAIRMAN: It is not 
going on record.. . (Interruptions) When I 
have identified Mr. Mufti Mohd. Sayeed, he 
has a right Jo speak. So everybody else 
should keep quiet. 

 

*Not recorded. 
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SHRI    JAGESH    DESAI;    Madam, 
what is  this? Allow him to speak. 

 

THE DEPUTY CHAIRMAN;  I have 
allowed you... (Interruptions).     Mr. 
Pramod Mahajanji, i allowed you and gave 
you the full protection which is at my 
command. In spite of   all   the noise, 
whatever you wanted to   speak is being 
recorded and I am sure of it. But i think 
Mufti Saheb or any other Member  of this  
House,    this side or that side, has a right to 
speak in this House and any Member who 
wants to directly ask a question has no right 
and I will not permit such a thing in this 
House—that you directly ask him what he is 
doing    and he asks    you what you are 
doing.    You go through me and if I permit 
you, then      only you  can ask.     Otherwise,    
you    run the House the way you like, what 
is is happening outside. 

 

SHRI SUBRAMANIAN SWAMY: 
The issue is not that... (Interruptions) 

 

SHRI S. JAIPAL REDDY: Madam, 
the Chief Minister of Uttar Pradesh gave 
many promises... {Interruptions} 
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THE DEPUTY CHAIRMAN: Nobody will 
be permitted to speak without my 
permission... (Interruptions) . .Nobody will 
be permitted to speak without my permission, 
Mr. Jaipal Reddy, please. I have not yet 
permitted you... Let the train come up to you. 
The bogie has derailed-over there. Let us 
discuss it in a proper manner. Please let me 
run this House in an orderly manner. 

 

 

THE DEPUTY CHAIRMAN:    Now. Mr.   
Ram Naresh Yadav. 

SHRI DIPEN GHOSH:  Madam,      I want 
to make a submission. 

THE DEPUTY CHAIRMAN: I will 
permit you. But, before that, I will 
allow Mr. Ram Naresh Yadav. Yes, 
Mr. Ram Naresh        Yadav. 
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SHRI DIPEN GHOSH: Madam, I will 
speak only for two minutes. 

Madam, you are aware of my Party's 
position that this Mandir-Masjid controversy 
has to be settled through negotiations 
amicably. Pending that, the Court orders are 
to be obeyed and till the final orders are given 
by the Court, we have to abide by what the 
judiciary has ordered. This is the Rule of 
Law. With regard to the Shah Bano case,... 
(Interruptions)...' when the then ruling party 
had brought forward a Bill to circumvent the' 
Supreme Court order on this      case, 

we oppose that tooth and nail because we 
knew that if we were to go by the 
Constitution, if we were to go bythe 
Parliament and if we were to go by the 
judiciary, we must abide by the verdict of the 
judiciary and that is the Rule of Law. Here, in 
this case, whether the Temple will be 
constructed or the Masiid will be demolished, 
I am not going into that question how. In this 
case, the Lucknow Bench of the Allahabad 
High Court has given an iterim stay. It said 
that pending final disposal of the case, all 
construction work has to be stopped. This 
judicial order has to be enforced by the 
Goevmment which has been elected by the 
people and has taken oath under the 
Constitution. 

SHRI JAGDISH PRASAD MATHUR:  
That is being done. 

SHRI DIPEN GHOSH; And obviously we 
are very much inclined to know one thing 
because this is a very serious matter. If any 
organisation— I am not naming any—
publicly declares that irrespective of the court 
orders. .. (Interruptions) . 

THE DEPUTY CHAIRMAN: Please. 
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SHRI DIPEN GHOSH; Madam. this is a 
very serious matter. (Interruptions) I will reply 
to that. Madam, if there is any organisation in 
our country which declares openly that they 
will go according to their own and not respect 
the role of law... (Interruptions) .. .it is a very 
serious situation. 

THE DEPUTY CHAIRMAN: Mr. Dipen 
Ghosh, you have made a long speech. Please 
sit down. I have heard everything of what you 
said. I can give the gist that you are not 
bothered about the Mandir-MaSjid, but you 
are worried about the court judgment. 

SHRI DIPEN GHOSH: It is an affront to 
the Constitution. 

THE DEPUTY CHAIRMAN: You said it 
and i have heard it. Let us go ahea3. 

SHRI DIPEN GHOSH; Here is the Central 
Government. I want to know from the Home 
Minister what the Central Government is 
going to do to enforce the court order. 

THE DEPUTY CHAIRMAN; All right. 

SHRI N. K. P. SALVE (Maharashtra) : 
Madam, so far as communal riots are 
concerned... (Interruptions) 

 

THE       DEPUTY CHAIRMAN: 
I said, I am not permitting it. 

SHRI N.K.P. SALVE: Madam, so for as 
communal riots are concerned ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: Mathur 
Sahib, please. The rule of law is for me to run 
this House. That is all. So, let me use my 
right to run this House. Please, no running 
commentary. 

 

THE DEPUTY  CHAIRMAN;   I  am not 
permitting it. 

 

THE DEPUTY CHAIRMAN: I   am not 
permitting that. 

SHRI N. K. P. SALVE: Madam, so far as 
communal riots are concerned... 
(Interruptions) 

 

THE       DEPUTY CHAIRMAN:I 
am sorry, he is a very elderly, educated 
Member. This will not go on record. 

SHRI VISHNU KANT SHASTRI:** 
SHRI DIPEN GHOSH:** 

THE DEPUTY CHAIRMAN: I have not 
permitted. Nothing has gone of 
record.neither

his nor yours. 

**Not recorded.  
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THE DEPUTY CHAIRMAN: Mr. Dipen 
Ghosh, please take your seat. I want to tell 
the Members that I had allowed the Members, 
whoever wanted, to speak and I identified 
Mr. Dipen Gohsh. I asked him to conclude, 
and it was unfortunate that some Members 
start asking questions as to what happened 
where. We are not discussing the history 
here. I am riot permitting you to go down into 
the history. We have no time. We have got 
calling attention motion before us and we 
have to go ahead with that, and if Members 
are not interested to discuss... 

SHRI SIKANDER BAKHT; Madam. .. 

THE DEPUTY CHAIRMAN: You 
being the Leader of the Opposition are 
disturbing me. I am very 'sorry, Mr. 
Sikander Bakht, that while I am spea 
king, you are interrupting me also. 
Now I have identified Mr. Salve. I 
want to finish it and you want to de 
lay it.  

SHRI N. K. P. SALVE: I will 
be very brief, Madam. Let our posi 
tion and the position of my party be 
clear.  

Madam, we have always held that 
communal riots whenever they occur are a 
disgrace are dishonour to the 

entire Indian community, to Mother India, to 
the Indian nation as such, whether they are in 
Malegaon, whether they are in Kerala or 
whether they took place when the Rath Yatra 
was going to Ayodhya. We were equally 
disturbed. They ware a matter of shame and 
disgrace to us then as much asthey are a 
matter of shame and disgrace to us today. So, 
so far as the communal riots are concerned, 
for God's sake, don't try to take a partisan 
view; don't allow com-munalism to descend 
to a level where over this we start fighting and 
the 'blood of the people, innocent people, 
innocent men, women and children, in the 
name of religion is shed, and we try to make 
political capital out of it. That is the most 
unfortunate thing that could ever happen in 
any country- 

The   point   is, we    also   want   an 
amicable     settlement  of     the     mat 
ter     in     Ayodhya. We      do   not 
want   things to happen as they are. 
The Supreme    Court and the    High 
Courts are seized of the matter.   They 
have given certain decision.    It is for 
the U.P. Government, it is its bounden 
responsibility—I   am  sure nobody  in 
the BJP would ever get up and say 
that      it      is      not      the     bounden 
duty, the sacred duty, the inalienable 
duty of the State Government—to im 
plement the order of its    own   High 
Court.    I am sure you will also not 
dispute the  fact  that  they have not 
been able to do so    They have not.... 
(Interruptions).    Listen to   me; I do 
not indulge in rabble-rousing at all: 
I am saying something which I feel 
honestly would find a solution to the 
problem  and this    bickering     would 
end there and here once and for all. 
How much time is being wasted?    So, 
I want to submit that if that be the 
position that the   State    Government 
is obliged,    totally    obliged,    o-oliged 
under the law and obliged under the 
Constitution, to implement the   orders 
and  the   directives  of  its  own   High 
Court, has not the U.P. Government 
failed? They may have tried. I don t 
say for a moment that they have not 
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[Shri N, K. P. Salve] tried. 
...(Interruptions). Listen to me, Dr. Jain. I am 
speaking on a subject I know about. So don't 
interrupt me. Did I interrupt you or did I 
interrupt anybody? Please extend that 
courtesy to me. So, Madam, maybe, they have 
tried their very best but they have failed. That 
is the reality. And they are bound to fail 
because if you build up a Frankenstein, 
having built it up, it will never remain under 
your control. Kindly remember this. It is true 
for you as much as it is true for anyone of us 
A wrong direction will never take you to the 
right end. That is what is happening today in 
Ayodhya. I do feel anguished that the Central 
Government has not acted as much as we 
expected... (Interruptions) 

THE DEPUTY CHAIRMAN: I am telling 
you, interruptions will not go on record. 

SHRI N. K. P. SALVE: I do feel, if this is 
what is happening, is it not the duty of the 
Central Government to he of help to the State 
Government to see that the orders of the High 
Court are implemented? I do myself feel that 
this is not an issue which will, perhaps, be 
settled by a court of law, neither by the 
Allahabad High Court, nor by the Lucknow 
Bench of the Allahabad High Court nor by the 
Supreme Court. People nrist sit. There must 
be a meeting of the hearts and minds before 
this will oome to an end. But before this co-
tie-? to an end, is it fair and just that you go 
and give a burial, in the name of mandir. Ram 
Mandir, to the Constitution of India? Where 
will it land us ultimately? 

Mr.dam, I am equally distressed over 
breaking of mosque, as much as I am over 
breaking of mandir. as much as I am over 
breaking of church They are all our sacred 
pleaces. We have lived together. We want. to 
live together. That is what if the mandate of 
the Constitution. which is being outraged, 
which is being violated. 

Therefore, I call upon the hon. Home 
Minister Kindly find a way out. Dismissal, in 
my opinion, of the U.P. Government, will be 
a very inapt thing. After -;he dismissal, where 
will we go? Communal politics is so much 
rampant in the name of Ram that they are 119 
in number now. They were only 2 in the Lok 
Sabha, in 1984 It is the miracle of the name of 
Maryada Purushotham Ram that they are 119 
now. For God's sake, do not repeat the same 
mistake again which we committed in the 
past. Getting rid of the U.P. Government 
would be a very grave error. We want 
extirapation, total extirapa-tion, of the politics 
of communalism. 

Let there be no politics in the name of 
mandir, masjid, church, gurudwara. That has 
been the bane and the curse of the country. 
Therefore, Madam. I request, through you, the 
hon. Home Minister. Kindly find a way out. 
The mandir has to be constructed in Ayodhya. 
If the mandir is not constructed in Ayodhya, 
where are we going to have the Ram Mandir? 
I honestly feel. There is nothing wrong in 
constructing a temple there, as Mr. Mufti 
Mohd. Sayeed has said. On one limited point, 
I agree with him. It is not necessary that the 
beautiful structure which exists there, where 
people go with so much faith, where people go 
with sacred feelings, should be tampered with 
Please do not demolish that beautiful construe. 
tion which exists there. It is an article of our 
faith. Kindly do not demolish that. Kindly do 
not tamper with it in any manner whatsoever. 
If you do that, you will be demolishing the 
Indian Constitution. You will be demolishing 
India's faith in secularism If the pillar of 
secularism collapses, the whole; Constitution 
will collapse. Thr entire nation will collapse. I 
do not know what it will be. Anarchy followed 
by chaos will come 
about. Therefore, please take steps to 
construct the tempe in a manner that you do 
not tinker or tamper, in any manner    
whatsoever,    with    the 
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beautiful construction that exists there and 
where people go with so much faith. 

I do not, for a moment, subscribe to 
the view of invoking article 356. 
Please do not do that. Where will 
we go? If We dismiss the Govern 
ment today, after six months, again, 
in the name of Ram, they will corne 
back with the same majority. We 
d0 want that to happen. We do not 
want you to win elections in the name 
of Ram, as much as we do not want 
anyone to win elections in the name 
of any other religion. We want you 
to win elections on your own merits, 
which are, of course, very little. 
Your only merit, unfortunately, id 
playing communal politics. We want 
the total extermination, extermina 
tion, lock, stock and barrel, of com 
munal politics. This is what should 
be done. Let us not get rid of the 
U.P. Government. Let us get rid of 
the problem, construct a beautiful 
Ram Mandir there, adjoining the 
structure which exists there. This is 
all I say. Thank you very much, 
Madam. *   
* 

 
 



171        Re. Development [ RAJYA SABHA ] in Ayodhya        172 

 

 

THE DEPUTY CHAIRMAN; Yes, 
Upendraji. (Interruptions). No, no, he has 
been asking me for a long time. He has also 
sent me a note right  in  the beginning. 

SHRI P. UPENDRA   (Andhra Pradesh) :    
Only three points I want   to make.    It is very 
sad and    shocking that my friends from the 
BJP, who are  main     opposition   in    both    
the Houses of Parliament, are only flouting the 
rule of law and also flouting the Constitution.    
That is a very unfortunate thing.    They had 
given  an assurance in the National Integration 
Council;     Shri Murli Manohar Joshi, Shri 
Advani and the    Chief Minister of U.P. had 
unanimously    said    that they would a'oide by 
the rule of law and implement the court's 
verdict.    I was also present in the NIC.   But on 
the very next day the   President   of the BJP 
went to that place and addressed the kar sevaks, 

and    asserted that nobody could stop the 
construction work of the temple.    (Interrup-

tions) . 

 

SHRI P. UPENDRA;    This is very 
unfortunate.    Madam, they are    not 
caring for the feelings expressed in the 
Parliament.   They do not want to care for 
the press opinion.   They do not want to 
care for the opinion expressed in the NIC.    
Now    they   do not want to honour the 
court's ver. diet also.    In view of this, I do 
not know where they want to  take the 
country to.    It is time for   them   to 
realise this.    I want the Home Minister to 
answer two questions.   Firstly, people are 
still congregating there. From 3,000 the 
number has gone up to 50,000. What steps 
has the Government take to impress   upon 
the U.P. State Government to stop this 
congre_ gation  of  people from  different 
districts, from adjoining areas    of    the 
State, because later on it will be difficult.  
to  control such  a huge crowd? The   
second  thing  is  that  the  D.M. himself 
has expressed his helplessness. He has 
saidl how and to whom    he should serve 
the notices; he could not do anything in 
the matter.   The Centre has also offered to 
send the Central force, but they cannot be    
sent without the    consent of   the   State 
Government.   In view of the helplessness 
expressed by the D.M. that he rannot do 
anything,  is    the    Centre impressing 
upon the State    Govern-.   inent to accept 
the    Central   force? 
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THK DEPUTY CHAIRMAN: I am 
allowing you.    Please sit down 

SHRI DIPEN GHOSH: On a point of 
order. ..(Interruptions).. 

THE DEPUTY CHAIRMAN: His name 
was taken. .. (Interruptions).. I am allowing; I 
will allow you. 

 

1.00 P.M. 

SHRI S. JAIPAL REDDY: No, Madam. 
He has misled the House. No. He has misled 
the House. The U.P. Chief Minister never said 
that. I was present in the meeting. The U.P. 
Chief Minister never" gave an assurance 
about the future. He said it only about the 
present. He did not even say... (Interruptions) 

SHRI    SIKANDER    BAKHT;     All 
right.   I am saying that now here. ... 
(Interruptions) 

SHRI N. K. P. SALVE: Every day 
we are wasting time on this (In 

terruptions) 

SHRI S. JAIPAL REDDY; Please hear me. 
I have got great respect for Mr. Sikander 
Bakht's wisdom. I don't want him to be 
misled. I know he is misguided. But he should 
not mis. guide the House. 

SHRI PRAMOD MAHAJAN:   What is this 
language, Madam?     ... (Inter' ruptions) 
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SHRI N. K. P.    SALVE:    Madam has the 

Chief Minister said that    in.the NIC yesterday?    
I was not there in the NIC    meeting.     ... 
(Interruptions) 

 
SHRI S. JAIPAL REDDY:  Madam, the Leader 

of the Opposition has misguided the House about 
the so-called assurance of the U.P. Chief 
Minister. The Leader of the Opposition's faith in 
the Chief Minister is very pathetic. The  
credibility of    the    U.P.    Chief Minister is 
very low.   The same Chief Minister told the 
National Integration Council     meeting.   ... 
(Interruptions) The same Chief   Minister   told    
the National Integration Council meeting in 
November  that the disputed  land would not  be    
trespassed on.   .. (Interruptions)    The Chief 
Minister said in November that this disputed 
land would never be trespassed on.    Then the 
same Chief Minister handed ever the land, in 
violation of    the    court orders, to the Ram 
Janmabhoomi Nyas and the VHP and allowed 
the construction to go on. It is the U.P. Gov-
ernment    machinery    which is being used.   ... 
(Interruptions) 

SHRIMATI SUSHMA SWARAJ: The 
credibility of the Laloo Yadav Ministry is the 
lowest in the country. What is the credibility 
of the Janata Dal Government in Bihar, Mr. 
Jaipal Reddy? 

THE DEPUTY CHAIRMAN; Please. 

SHRI YASHWANT SINHA; Mr. Sikander 
Bakht has given an assur. ance. He is not 
depending on the Chief Minister's assurance 
only. If I have heard him right, he has said it 
on his own behalf and also on behalf of his 
party... 

SHRI SIKANDER BAKHT;  Yes,  I have 
said it on behalf of my party. 

SHRI     YASHWANT    SINHA:  ... that 
the Masj id structure would not be 
demolished.   Let that go on record. 

THE DEPUTY CHAIRMAN: I think it 
has gone on record. .... (Interruptions) 

SHRI S. JAIPAL REDDY; He has only 
quoted the Chief Minister and quoted him 
wrongly. He has not said anything on behalf 
of the party. .. (Interruptions) 

THE DEPUTY CHAIRMAN: Jai-palji 
what I have heard correctly... (Interruptions,) 

What I have heard correctly is that Sikander 
Bakhtji has said that the U.P. Chief Minister 
in the NIC meeting also said that and he has 
also said that. 

SHRI SIKANDER BAKHT:   Yes, 

THE DEPUTY CHAIRMAN: He has said 
it on the floor of the House which I heard and 
it has gone on record, that the structure would 
not foe demolished. 

THE   DEPUTY   CHAIRMAN;     Mr. Shiv 
Shanker. 

SHRI P. UPENDRA:    A point    of order.  
... (Interruptions) 

THE DEPUTY- CHAIRMAN:      No. I 
have called Mr. Shiv    Shanker. 

SHRI P. UPENDRA:     A point of order. 

THE DEPUTY CHAIRMAN: I gave you a 
chance to speak. 

SHRI P. UPENDRA: No. I want to ask... 
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THE DEPUTY CHAIRMAN; That matter 

is closed. Now I will allow Shiv Shankerji.  
... (Interruptions) 

You see, the U.R Chief Minister is not a 
Member of this House, For what the U.P. 
Chief Minister has said in the NIC, this House 
is not responsible. Only about what Sikander 
Bakhtji who is a Member and Leader of the 
Opposition, said on the floor of the House, I 
am concerned. It has gone on record.   That is 
all, 

 

SHRI P. SHIV SHANKER (Gujarat): 
Matters of faith, belief and sentiment, which 
have a serious fallout, cannot be resolved in a 
surging emotional sentiment. While I have 
great respect for the Leader of the Opposition, 
one such sentiment of expression that has 
fallen from him, has a sense of aspersion on 
the capacity of all the Members sitting here. I 
very much regret that... 

 

 

SHRI N. K. P. SALVE; He has said that 
the structure would remain undisturbed.  .. 
(Interruptions) 
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SHRI P. SHIV SHANKER:  In view of 
what the Leader of the Opposition has 
observed, I    leave    the    matter there.    
What is most anguishing and agonising today 
is that the Constitution seems to be at the 
cross-roads. I am not going into the    question    
of the construction at all, but we should not 
forget that this House, the Central Government 
and the State Government, everyone is the  
creation of the Constitution; and all of us, who 
are sitting here,  have  sworn, in  the name of 
the Constitution.    Therefore, what  disturbs 
us  today is that    the communal coherence, 
which as policy parameter is the mandate of 
the Constitution seems to be  getting distur-
bed.    While all of.   us    sitting    here swear 
that there should be communal harmony, why 
is it    that    communal harmony does not 
prevail in the country?     There  is  something  
wrong.     I would  attribute  that   to the  lack 
of sincerity amongst all of us, whether left, 
right, centre or whatever    it is. If we were 
really, sincere, if we were really   committed 
to   the concept  of communal  harmony,   I   
am   confident the communal   harmony   
would   not have  been disturbed.    After all, 
behind every    communal    disharmony, ther 
is some leadership    which  has 

†[] Transliteration in Arabic Script. 

been creating problems in the   country.    for 
the last 40 years and more. If we are not 
sincere and committed, I am sure this will 
continue in future also.    But what is worse    
today    is, under the constitutional scheme 
there is   a  judicial  system.    An order has 
been passed by the judiciary.   I would not  say 
that the Chief Minister    of Uttar  Pradesh is  
not sincere in implementing the Order.   He has 
evolv. ed a strategy, the strategy of directing 
the authorities at Ayodhya so that the matter 
could be resolved by discussion with the    
concerned    people who are going ahead with 
the construction.    This strategy of the Chief 
Minister has  not been successful   so far and 
because of the unsuccessful-ness of this 
strategy, the very Constitutional scheme is in 
jeopardy.   What is v/orse, in my view, is the 
embarrassment that has been caused to the 
sincere effort of the Chief Minister by the 
statement of the leader    of    the BJP.   It has 
caused a serious embarrassment to the Chief 
Minister.    His own party  leader  going   and  
saying on   the  spot  that  no  power  on  the 
earth can stop the construction creates a    
tremendous embarrassment   to the  
Constitutional authority    of    the Chief 
Minister and his own Government.    This is    
where he    has been embarrassed.     This    
dichotomy    has to be resolved.    I do not 
know how the  BJP  itself  is      going  to  
resolve this   dichotomy     But   what  is  most 
important   is  that  the  Central  Government 
had  ben  advising the State Government that 
they should implement  the orders of the High  
Court. The  State     Government    has    gone 
ahead with it.    They had a strategy which has 
failed.    I would    like    to know from the 
Central Government, if they have suggested 
certain other strategies  also  to the  State 
Government.    The Central    Government    is 
advising the State  Government  that they  
should    implement    the    court orders.    If 
the State Government    is failing to implement 
it, if their strategy is failing, then, there  could 
be different alternatives.      Perhaps,    the 
State        Government        and        the 



 

[Shri P. Shiv Shanker] 

central     Government      could    have 
evolved different alternatives. 
For example, from 3000 people, about 50,000 
people have collected there. Perhaps what 
could have been done is that such people who 
are coming to Ayodhya could have been 
stopped at the outskirts itself. It was one of the 
ways by which we could have stopped this 
confusion. I am not sure as to what stepB the 
Central Government has suggested to the State 
Government for the purpose of implemen-
tation of the High Court order. As my friend, 
Mr. SalvE has said, ultimately if we only rely 
on the imposition of President's rule, perhaps, 
we will be negativing the very mandate of the 
people who have brought that Government 
into power. That is not a proper approach at 
thig stage. But then the point is there could be 
other alternatives, I would only like to know 
from the hon. Home Minister whether they 
have certain alternatives. Which alternative 
they have suggested to the State Government 
for the purpose of acting thereupon and has 
the State Government acted thereon? If they 
have fa^ed, what else they would like to do? 

 

THE DEPUTY CHAIRMAN; Mr. 
Sikander Bakht, I am not permitting. Mr. 
Venkataraman. ... (Interruptions ... Mr. 
Sikander Bakht, you had your say. 

†[] Transliteration in Arabic Script. 

SHRI P. SHIV SHANKER: I stand by what 
I have said. It is because of lack of sincerity 
and commitment that disharmony is still 
prevailing in the   country... (Interruptions)... 

THE DEPUTY CHAIRMAN: Those 
Members who are sitting at the back and who 
never make any noise in the House also have 
a right to say something   sometimes. 

SHRI TINDIVANAM G. VENKATA 
RAMAN (Tamil Nadu): Madam De 
puty Chairman, last week our hon. 
Home Minister visited the place and 
said that the court order has been 
flouted   completely.  There  was a 
meeting of the NIC on the 18th July. Today, a 
question has been posed by a senior office-
bearer and also a member of the BJP — I read 
it in the newspaper — he said, "Has the Cen-
tral Gvernment executed the order of th 
Cauvery Waters Tribunal? In that event it can 
also be executed." Ma-d'am, I submit; is that 
the way —"You have not executed it, 
therefore, I will not execute it"? They are 
showing such a confrontationist attitude. They 
want to disobey the advice of the Central 
Government. May I know from the hon. 
Home Minister, what is his reaction of it? 
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THE DEPUTY CHAIRMAN- Mr. Bommai, 
just a minute. I will permit you. The Home 
Minister has to reply. After that, the other 
matters will come. (Interruption). Mr. 
Bommai, I have not allowed the Home 
Minister yet. (Interruption). I have not yet 
allowed the Home Minister. (Interruption). 

Mr. Gurudas Das Gupta, I have identified Mr. 
Abrar Ahmed. And Mr. Patel wants to ask one 
question. Let him ask one question. 
(Interruption). Every day, we are having a 
full-fledged discussion only. The Kumher 
matter is pending before us. 

SHRI GURUDAS DAS GUPTA: (West 
Bengal): Madam, you reluctantly allowed 
other party leaders. Why do you stand in my 
way? 

THE DEPUTY CHAIRMAN; Extremely 
reluctantly, I do not want to ailow. 

 

SHRI VITHALBHAI M. PATEL 
(Gujarat): Madam, I want to 
know this from the Home Minister. 
Most of the BJP leaders claim that 
they have got the mandate of the pec. 
pie, Jan Adesh. In the last Assembly 
elections, I remember, the BJP got 22 
per cent of the votes and 78 per cent 
had gone against the BJP. Even ag 
ainst this backdrop, how do they 
claim that they have got the mandate 
from the people? 

My second question is, has the U.P. 
Government tried to remove the so-called kar 

sevaks from the disputed land? If not, 
explanation of the U.P. Government for not 
removing the kar sevaks from the disputed 
land about which the Lucknow High Court 
has passed orders? 

SHRI PRAMOD MAHAJAN: Under what 
mandate did Mr. Chimanbhai Patel enter the 
Congress? (Interruptions) . 

SHRI VITHALBHAI M. PATEL: You are 
talking about mandate. I am not talking about 
mandate. (Interruptions) . 

Madam, I have one more question. One M. 
P. from the BJP pleaded for action against the 
Doordarshan. There are murtis of Ram in the 
masjid. The Muslims are not allowed to pay 
namaz there. Is it a fact? Why are the Muslims 
not allowed to pay namaz there? 

SHRI PRAMOD MAHAJAN: It is     a court  
order. 
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THE DEPUTY CHArRMAN: Mr. 
Gurudas Das Gupta, please ask questions 
only.     (Interruptions) 

SHRIMATI KAMLA SINHA; Madam, I 
have been seeking your permission since 
long. 

THE DEPUTY CHAIRMAN: I will permit 
you after him. Let him finish. 

SHRI GURUDAS DAS GUPTA: 
Madam, I am surprised by the ques 
tions put to the Leader of the Opposi 
tion and I am equally surprised by 
the answer because if by this time, 
the strategy of the BJP is not clear 
to the elderly statesmen   I do not 
know what is going to happen to the country. 
Despite the assurance that the masjid will not 
be destroyed, what they are doing plainly is 
this. They are building a permanent structure 
around in a way that the masjid is eaten up by 
the so-called mandir structure. It is just like 
that. (Interruptions) . Madam, a specific 
direction from the court was: "There shall not 
be any permanent structure.." The permanent 
structure is being built in such a way that the 
masjid does not remain there. It is a simple 
truth. The BJP Government is not responding 
to the course of political persuasion. They are 
deliberately doing so. It is a deliberate failure. 
It is no1 that the Chief Minister wants it and 
somebody else doesn't want it. It is not like 
that.     (Interruptions) 

THE DEPUTY CHAIRMAN: Leave some 
time for the Home Minister to answer 
because I have to adjourn the House. 

SHRI GURUDAS DAS GUPTA: De-
liberately, they are not responding t< the line 
of persuasion. Therefore, £ situation has 
come where we have tc find out an 
alternative to political persuasion because the 
BJP Govern ment would like to become a 
martyr They would like their Government tc 
be dismissed to prove to the entire Hindu 
community that they have gone down in the 
history as a martyi 
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because they panted to protect the 
mandir. Therefore, there has to be a 
hard option and the option lies in 
the fact that there has to be a direction from 
the Central Government as per  the  
Constitution.   (Interruptions) 

THE DEPUTY CHAIRMAN; Don't 
repeat. 

SHRI GURUDAS DAS GUPTA: 
Otherwise, it is going to have its 
consequences. They have mobilised.. . 
(Interruptions).. . 

THE DEPUTY CHAIRMAN: I will 
adjourn the House at 1.30 PM and at 2.30 
P.M. I would not permit the answer of the 
Home Minister. So please give  him  at  least  
five  minutes. 

SHRI GURUDAS DAS GUPTA: My 
point is, in its fall-out, there will be serious 
communal disturbances. They arc 
deliberately mobilising the people to have a 
confrontation. (Interrup-t.'ions). 

THE DEPUTY CHAIRMAN: Mr. 
Gurudas Das Gupta, please sit down. 
(Interruptions) 

SHRI GURUDAS DAS GUPTA: I would 
like to know as to what is the alternative.. . 
(Interruptions) 

THE DEPUTY CHAIRMAN; I say. please  
sit  down,. . (Interruptions) 

 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Madam, I would not 
take more time of the House. 

THE DEPUTY CHAIRMAN: He won't  
take more time of the House. 

SHRI S. B. CHAVAN: I would like to 
inform the House that the GoVTn-ment is 
very keen to see that this kind of communal 
situation is defused. In fact, I have been 
writing to the Chief Minister of U.P. 
consistently and just now... (Interruptions)... 

Just now the U. P. Chief Minister has 

 

There  is  no     virtual    difference     in their  
opinion. 
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got in touch with me and has told me that he is 
very sincere about implementing the  orders  
of  the  Court;  if his efforts have not borne 
fruit      so far, it is because of the fact that fre-
netic scenes have been created, but it is going 
to be rather difficult for him to ask  them... 
(Interruption)... But 1 think I  had  asked him 
whether      I should convey what he was 
telling me to the House and he said,  "You can 
convey,   there  is   no   difficulty   about it." 
Vijayraje Scindia who happens to have some 
kind of a clout over these saints and mahans 
who, in fact, have taken over the Ayodhya 
construction work, seems to have been fully 
convinced that the orders of the  Court will 
have to be implemented, there is no escape 
from it; if we don't do it, then we will be 
violating the provisions of the Constitution. 
That is why the Chief Minister said that he    
has specially requested her to go to Ayodhya 
and try to persuade these saints and mahants 
who, in fact, are bent up. on  violating the 
Court  orders.  1 am sure, but this is subject to 
the condition that this will not be made a plea 
in the   Supreme   Court  because      today 
happens to be the last day for   filing the 
affidavit, and if by any chance the U. P. 
Government were to make this as a kind of 
plea for asking adjournments, then of course,   
we are totally opposed to the idea. Today 
being the Irrt  day    certainly  I  will  not  
allow them to take this kind of plea      and say, 
"Since we are trying, let us have some  more  
time."  In fact,    we    are jiosing time very 
badly and that i*--(Interruptions) . .. 

SHRI PRAMOD MAHAJAN: But that is 
for the Supreme Court to decide. You can't 
dictate to the Supreme 
Court___ (Interruptions)...   You can't 

dictate to  the Supreme Court... (In-

terruptions) ... 

SHRI S. B. CHAVAN: I am informing the 
House so that there should be no 
misunderstanding about the entire thing. The 
rest of the  subject I 

would not deal. Since the at-mospheie has 
now cooled down, I would not like to discus 
it... (Interruptions) ... 

THE DEPUTY CHAIRMAN; That matter 
is closed. That matter is closed now... 
(Interruptions)... Jagesh Desaiji. 

 

Now that matter is closed... (Interruptions) 

... 

MUFTI MOHD. SAYEED: Now, we walk  
out... (Interruptions)... 

SHRI JAGESH DESAI: Madam, 1 want 
to... (Interruptions)... 

THE DEPUTY CHAIRMAN: I thought 
you are going for lunch. Let me announce 
that this is a walk-out. (Interruptions) 

(At this stage some hon. Members left the 
Chamber.) 

SHRI JAGESH DESAI; Madam, U. S. A. 
has decided not to give advanced    
technology... (Interruptions). 

 

THE DEPUTY CHAIRMAN; I have asked 
Mr. Jagesh Desai to make some important 
contribution and I am not permitting him to 
ma"ke a speech... (Interruptions)... Is your 
point of o^der concerning Mr. Jagesh Desai's 
statement? Is it on Jagesh Desai?... 
(Interruptions) ... No, no. Is, it for Jagesh 
Desai? Is it regarding Mr. Jagesh Desai's 
statement, Mr. Jain?...(Interruption)... Just a 
second, Mr. Desai... (Interruption)... If your 
point of order is against what Mr. Jagesh 
Desai is speaking, then it is not there, then it is 
overruled^ It is overruled... (Interruptions).., It 
is overruled. 

SHRI JAGESH DESAI: This is the fifth 
occasion in the recent times that U. S. A. 
again has dictated to Indita. 
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Earlier when we wanted to launch Agni, 
Prithvj and rocket technology, America built 
up pressure against our country. Again, 
Madam, because we are not signing the N. P. 
T., U. S. A. has decided that they would not 
give advanced technology in computers to 
Ind'a. Madam this is what we have seen. The 
U. S. officials have informed the Indian 
computer industry that the U. S. have decided 
that since India was not signing the NPT and 
was not responding to the other measures 
which the U. S. would like India to enfroce... 

THE DEPUTY CHAIRMAN: I have to 
adjourn the House. You please wind up, Mr. 
Desai. 

SHRI JAGESH DESAI: Madam, as 
such  I  want  the  Government to 
make a statement that wo have not succumbed 
to the pressure of America and we should 
develop our own computer technology and to 
tell America in no uncertain terms that it 
cannot dictate to our country. In the name of 
not supplying computers, they want to 
pressurise India to follow the American line 
and sign the NPT. Our Prime Minister has 
made it very clear that we are not going to do 
it and I am sure our Government will stand by 
it and see that we develop our computer 
knowhow and R&D and we do not depend on 
America for any such imports otherwise, our 
country will become one of the satellites of 
the USA. I am sure the Government will see 
that we develop our own computer system 
and do not depend   upon   USA. 

SHRI V. NARAYANASAMY (Pon-cherry):   
Madam,   I   associate   myself with  what  Mr.  
Jagesh  has said. 

THE DEPUTY CHAIRMAN: You are   
also   associating. 

 

 

THE DEPUTY CHAIRMAN; Actually 
what he is mentioning is that there is a 
peculiar sicknes which all the ISRO scentists 
are facing either stomach pain, headache, 
giddiness or something. Now, he feels that 
there is some foul play because they have 
gone for the very specific purpose of INSAT 
launch. Is there any foul-play? Some people, 
some power, are trying to get them sick. That 
is what he feels. Is that normal sickness? How 
is it posible that all scientists are siclc and 
they don't know what the reason is for that? 
That what he was talking about. We are all 
concerned about our scientists. So please 
convey our sentiments.. . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI M. M. JACOB) : You 
yourself are a scientist, Madam. So, you 
know... 

THE DEPUTY CHAIRMAN:, .to the 
Minister concerned. At least find out the 
cause. It is a very serious matter. Things   can  
happen  like  this. 

SHRI M. M. JACOB: Yes, Madam. 

SHRI GURUDAS DAS GUPTA: 
Madam,.. 

THE DEPUTY CHAIRMAN: What is 
your concern? You finish it today so 
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[The Deputy Chairman] that tomorrow I 

don't have any other problem. One minute 
only. 

SHRI GURUDAS DAS GUPTA; 1 am  
raising an  important   issue. 

AN HON. MEMBER: Ayodhya? 

THE DEPUTY CHAIRMAN: No 
Ayodhya is over. 

SHRI GURUDAS DAS GUPTA: Madam, 
only three days back there has been a remark 
by the Special Judge appointed by the 
Government for the investigation which we 
described as "the securities scam"; I describe 
it securities scandal. On that particular day the 
judge has commented, I am just reading.. 

THE DEPUTY CHAIRMAN: 1 did not 
permit you to read. 

SHRI GURUDAS DAS GUPTA" Okay. 
The Judge has commented that the people 
against whom there was sufficient evidence—
they are bank officers — had been left out and 
they had not been arrested and nothing had 
been done against them. Secondly, the Judge 
has commented that it seemed that the CBI 
was concerned about a single man, not about 
the wider ramifications. Madam, this is not 
the irresponsible Opposition which is hurling 
the abuse; it is the Judge who is making out 
such a case. Therefore Madam, I appeal to the 
Government, Parliamentary Affairs Minister. 

THE DEPUTY CHAIRMAN: The 
Parliamentary Affairs Miniter. 

SHRI GURUDAS DAS GUPTA; 1 appeal 

to the Minister of Finance —— because the 

investigation is being carried out directly by 

the Finance— to take care of the comments of 

the Judge and immediately proceed against 

those persons who are connected with that. In 

this case I know that a particular Chairman of 

a particular bank against whom there is a ser-

ious allegation has not been arrested and he is 

enjoying the lavish comforts in a particular 

guest house of a particular nationalised bank. 

(Interruptions). They are being looked after 

openly by the CBI. I am not accesing. 

THE DEPUTY CHAIRMAN: That is over 
now. 

SHRI GURUDAS DAS GUPTA: I wish 
the Government sincerely proceed in the 
investigation without leaving the persons who 
are connected with it and takes care of the 
order of the Judge. 

THE DEPUTY CHAIRMAN: Order. I am 
judge of the House. Please take your seat. The 
Home Minister is not concerned with it. The 
Home Minister has heard it and he will, I am 
sure, convey your feeling, as he has been 
doing all along. 

Before I adjourn the House for lunch, I 
must say that we have a calling-attention to a 
matter of very urgent public importance. 
Unfortunately we could not take it up. After 
lunch, at 2.30 p.m. we will take up this matter 
Now the House is adjourned for lunch. 

The House then adjourned for lunch 
at thirty-seven minutes past one of the 
clock. 

The House reassembled after lunch at 
thirty-four minutes past two of the clock . 

THE VICE-CHAIRMAN (SHRI JAGESH 
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